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mittee. 

Mr. Speaker: The question ill: 

"That this House recommends 
to Rajya Sabha that Rajya Sabha 
do appoint a member of Rajya 
Sabha to the Joint Committee on 
the Paten1s Bill. 1965 in the 
vacancy caused by the retirement 
of Shri Dalpat Singh from Rajya 
Sabha and communicate to this 
House the name of the member so 
appointed by Rajya Sabha to the 
Joint CommiUtee.D • 

The motion was adopted. 

(ii) COMMITTEE ON PtmLIC UNDER-
TAKINGS 

Shrl D. N. T1wary (Gopalgnnj): 
beg to move: 

"That this House recummends 
to Rajya Sabha that Rajya Sabha 
do agree to nominate two mem-
bers from Rajya Sabha to a.. .. ~o
date with th~ Comrg.ittee on Pub-
lic Undertakings of Utis House for 
the unexpired portion of the term 
of the Committee. in the vacan-
cies caused by the l'e~irement of 
ShTi Lokanatha Mishra and Shri 
T. S. Pattabirnman from Rajya 
Sabha and oommunicate to this 
House the names of the members 
to be SO nominated ,by Halya 
S.bha .... 

Mr. Speaker: The question Is: 

"That this House recommend. 
to Rajya Sabha that Rajya Sabha 
do agree to nominate two mem-
bers from &jya Sabha to MSO-

ciate with the Committee on Pub-
lic Undertakings of this House 
for the unexpired portion of the 
term of the Committee, in the 
vancancies caused by the re:ire-
ment of Shri Lokanath Mishra 
and Shri T. S. Patabiraman from 
Rajya Sabha and communioate to 
this Hou!IIe the names of 'he mem w 

bers So nominated by Rajya 
Sabha .... 

The motion WIU adopted. 

12.45 hn. 

RE. STATUTORY RESOLUTION ON 
KERALA UNIVERSITY (AMEND-

MENT) ACT 

Sbrt N. SreekaDtaa Nair (Qui/on): 
In the Order Paper, as item 14, the 
Btatutory resolution in my name has 
been listed. There is a foot-
note saying that it will be tak~n UP 
after the regul...,. business of the 
House is Over. As a statutory reso· 
lution. it is governed by the pro\" i.ion. 
in rules 234 and 235 of the Rules of 
PrO<'edure and Conduct of Businc>, 
of the House. Rule 234 loY" down 
that it must be laid on the Table of 
the House. Rule 235 lays down that _ 
day Or days or at. lenst a part of n 
day must be allotted for its discus· 
Ilion. The rule reads thus: 

''The Speaker shall, in consulta-
tion with the Leader of the 
House, fix a day or days Or pa.rt 
of a day as he may think fit for 
the consideration and passing of 
an amendment to such regulation, 
rule, sub-rule, bye-law, etc. of 
which notice m.y be given by a 
member .. " 

Nowhere is it said that It cun be part 
of an hour. It is part of a day at 
least. 

It is a very important matter which 
has been taken congnisance of by the 
High Court of Kerala; a writ petition 
b pending there. if sufficient oppor-
tunity is not given to me to convince 
the Members on the other side and 
get B vote in my favour, I w(}uld wb-
mit that the responsibilities that are 
vested in this HOUse and in you, Sir, 
under articl" 357 of the Constitution 
will not be di ",hargro and they would 
be throttled, and naturally in that 
ca.e I hove to seek oth"" remroles. 
r wont 0 full and 5Ufft("jen~ di!I;Cu~crion 

here. I myself will take more than 
half an /lour to explain why I am 
moving this re.olutlon, and I ",Ioh 
that there must be a debate aflM' 
whlcla I must eet also time for repl,.. 
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rShri Jashvant Mehta] 
For this, I would ask for a minimum 
ot three hours. It that " not 
granted .... 

Mr. Speaker: The Hon. Member 
may kindly resume his seat so that I 
m~\ say something. Part 01 a day 
does mean any pa.rt, not neces~arily 

one-fourth 01 the day, one-hull 01 
tohe day or one-eighth of tbe du),. It 
cannot be put in thOse terms. Some 
time shall have to be given. (InteT-
Tuption) Order, order. The only griev_ 
ance he can h.1VC is that h:tlf-an-hour 
~ much too little and more time must 
be given to it. 

Shrl N. Sreekantan Natr: Not "nly 
t.hat. Sir: it must be taken up at u 
timp. when there is quorum in tJhr 
House and there can be voting in the 
House. You <'an not have it relegated 
tl) 6.30 p.M. Or 8.30 P.M. 

Mr. Speaker: Of course, that 
demand of his is justified-that there 
ought to be quo"1lm in the House at 
that moment. I agree. Can we take 
it up at 4 P.M.? 

Som.e- hon. Members: Yes. 

Mr. Speaker: We .... ill take it up 
at 4 P.M. 

12.46 lin. 

DEMANDS FOR GRANTS-Contd. 

MINISTRY OF' IR~tr.ATION AND POWER 
-Contd, 

Mr. Speaker: The House ""ill noW 
tuke up further discussion on the 
Demands for Grants of the Milli!lt,.,. 
or Irrigation and Power. Shri Basappa 
",il i continue his speech. 

,~brl IlasapPa (Tiptur): Y""terday, 
speaking on the Demands ot the Min-
i~try of Irrigation and Power, I was 
TPfernng to thE" remarks of the hon. 
lady Member who preceded me, Shri-
mati Vimla ,Devi. that more attention 
should be given and more allotm~nt 
ahould be eiven to tb.. transmission 

lines. She was good enough to say 
that Sharavati project is a very im-
portant project and power should be 
drawn from that to the various parts 
ol the country. Sir, I al.o plead with 
her that more amount should he set 
apart for the trnnsmis~ion lines, be-
cauSe, Sharavati is not only u~eful for 
Mysorc, but also to the different parts 
of the country. EVpn my hon. friend, 
Professor Rang. has referred to this 
that more pOWE"r should be used for 
lifting the' water from underground 
sources. All these considerations go 
to show that more amount Hhould be 
set apart for this important Ministry 
which is the backbone of the develop-
ment of this country. 

Sir, everywhere there is greateT' 
awakening, gT'C'at(>r awareness, of the 
need for more irrigation and power. 
In this context I cannot help commen-
ding the gre.t work of Dr. K. L. Rao 
who has been dotn~ a very good job. 
Being a technical man and an experi-
enced man he i. doing a very good 
job and under his guidanc-e this coun-
try is going to develop both in power 
&nd irrigation. While I w"lcome- the 
Hon. Minister, Shri Fakhruddi!1 Ah-
med. I do say that Dr. K. L. Rao has 
been doing very good work and I 
hope the han. Minister will be goo1 
enough to see- that lorge-~('ale irriga-
tion works are takpn up in this coun-
try. The whole Parliampnt is disC'us-
sing nothing bu\ the drought condi-
tions and the .food shortage ""d the 
need for self-sufficiency in food. This 
is being dis('uSSE"rl everywhere at all 
times. The only remedy, the big re-
medy to QverC'ome all this is to in-
creaso the irrigation potential and the 
power potent.ial ot this country. 

Sir. looking to the performance of 
this Ministry. more has to be done be-
cnu!=Ie the Han. Minister, Dr. K. L Rao 
was sayin~ the other day that the 
population of thi. country is one-fif-
teenth of the whole world's popula-
tion. If the world can produce one 
thou..and mtllion tons of food!:l'ains 
We must be able at least to produoe 
J &l million tons. whereaJI no ... we are 




